
REGISTEAED 

CENTRAL ADNINI5TRATIVE TRIBUNAL 
8ANGLORE BENCH 

Commercial Cornplex(BDA) 
Indiranagar 
Bangalore - 560 038 

Dated 
: 14 APR1988 

CONTEMPT OF COLFZPPLICATION NO 	 34 	 / Be IN APPLICATION NO. 419/86(1) 
W.P. NO. 	 9740 	- 	1 80 

pplicant 
	

Re ponde nt 

Shri S.R. Satyanareyene Neik 
	

V/a 	The Divisional Personnel Officer, 

To 	 Southern Railway, Mysore 

Shri.S.R. Satyanarsyana Naik 
D.No. 25 9  1st Stage, 3rd Cross 
Gokulam 
Mysore 

Shri M. Rahauendra Achar 
Advocate 
1074-1075, Beneahankari I Stage 
Bangalore - 560 050 

Subject : SENDINGCOPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER/X*XXVqx 
Contempt of Court 

passed by this Tribunal in the above sa1capplioation on 	8.4-88 	., 

k 
EPUTY REGISTRAR  

- , 	
(JUDICIAL) 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALOR E 

DATED THIS THE 8TH DAY OF APRIL, 1988 

Hon'ble Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Hon'ble Shri P. Srinivasan, Member (A) 

C.C. APPLICATION NO. 34/1988 

Shri S.R. Sathyanarayana Naik, 
D.No.25, 1st Stage, 
3rd Cross, Gokulam, 
MYSORE 	 .... 	Applicant. 

(Shri N. Raghavendrachar, Advocate) 

Shri Muthu Nankyam, 
Divisional Personal Officer 
Southern Railway, 
Mysore. 	 ••,• Respondent. 

This application having come up for hearing to—day, - 

Vice—Chairman made the following: 

OR 0 ER 

In this application made under Section 17 of the 

inistrative Tribunals Act, 1985 and the Contempt of 

rts Act of 1971 ('the Acts) the petitioner has moved 

to punish the contemnor for disobedience of an order 

BANG 	made in his favour on 3.11.1986 in A.NO.419 /a O. 

2. 	The petitioner who claims to be a member of a 

'Scheduled Tribe'(ST) called 'Nayaka' in A.No.41436 had 

challenged various orders made against him by the respon—

dents in that case holding him that he was not a member 

of a 'SI' but was a member of other community (OC). On 

3.11.1986 this Tribunal allowed that application reserving 

liberty to the authorities to hold a fresh inquiry and 

redo the matter. 
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3. 	In pursuance of the order made by this Tribunal, 

the contemnor who was respondent No.2 in R.N04419/86 hid 

made an order on 30.11.1987 (Annexure-C) whico reads 

thus: 

"on perusal of the records on the 

representation made by you in 

your reply dated 26.4.1987 to 

the show cause Notice issued 

vid1e No.Y/P.171/SRS of 19-31 
1.4.87 and based on the records 

and enquiries made it has been 

established that you belong to 

"BEDA" community only and not 

"NAYAKA" community which is 

classified as ISTI. In the cir-

cumstances, you are treated as 

belonging to other community as 

already advised to you under this 

Office letter No.Y/P.171/p/Iol.II:I 

of 29.2.1980." 	 0 

In this order the authority has held that the petitioner 

was not a member of ST but was a member of OC. But not-

B7,frthstanding this order, the petitioner claims that the 

6gemnor had not complied with the order and had 
00 •• 	 0 	 I  

crLtted contempt of this Tribunal. 

0  

Sri M. Raghavendrachar, learned Coursel for the 

-petitioner, contends that the order made by the contemflor 

on 30.11.1987 was only an eye-wash and was not in full 

and faithf'ull compliance of the order madeby this Tribunal 

and in making such an order, the contemnorihad committed 

contempt of this Tribunal. 
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5. 	Without any doubt the order made by the contemnor 

was in compliance of the order made by this Tribunal. 

Whether that order itself is a legal order or not cannot 

be properly examined and decided in contempt of court 

proceedings. The validity of that order has necessarily 

to be examined and decided in a ssperate proceding only. 

On this view, we cannot initiate contempt of court 

proceedinys against the contemnor. We, therefore, reject 

this application at the admission stage without notice. 

But this does not prevent the petitioner from challenging 

the order of the contemnor in a separate proceeding on all 

such grounds as are available to him. 

WuTy JqEGISTRAR (JnL) 

CENTRAL ADMINISTRATIVE TRUMA 

BANGALORE 
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